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NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

REGlSTLr 

. Regutrmv 

rpy of this O.A. has 1 en srv on Mr.R.C.ath, 

tadin Coun.1 for the Respondents. 

ie applicant who was a candidate in lirnite 

:. rte nnt1 competitive 	rn xination for prnotion 

h 	rof ALN(GrupB) uwle:c 70% qiot has 

in th:L O.A. ith 	grsL;'nre  that aithouch 

ho. had done Yery well in the written 

has not been caL1d for final tct 

:he 	ant hs also su1itted 

iUiant sertice career and therefore it i 

;- tt 	 f-ailed to 	iaIj 	 :1 
/ 
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Notes of the Registry 	 Orders of the Tribunal 

e>:lIinatior. 

Having her the Ld,Coune I for te 	ticat9  

we finI that althouch thepl icant has me a 

ror)CaL stitement in ar3 )t the C.A. that he has  

avaiie of all the remeies tv*iiable t hiir in- er 

the relevant servaces ru•s et& the applicant. h4 

not iflfact exhauste th 	part2entl r 

farehe a-.t"peo a c htd this Trthunal. 

Nere existrce of Tivarce ot noL title a 

covencrent official to apprch th TrunI until 

and unless 1-e has eyboiiusted all the re&.es availa 

hie under the depart'ient. 

Alth:wh for mkinc such o& isleaiincJ.ro 	tte. 

n'ent,thds C.A. shui1 have 1- cen dismissed., 

lenIent view of th n.tter with the hope that in 

ftre such ist'e will not e 

ispe of this C.A. , 	iticr 	the 

ap iir'ant t7,  stthnit his orievaore beFore the 

nt qauthority in the 	partnent for r'' eui, Ater 

that if his rrievnce is nt r1ressed, liherty is 

grante to hii tt pprcach ±i Trihunal0  

it.,h this ir 	C 	i 	i'e 	t the 

arrcissicr1 st r 


